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VETERINARY COUNCIL OF INDIA
ROTIFICATION
MNew Deihi, the 20t April, 2005
G.S.R. 242(E).—In exercise of the powers conferred by section 66 of the Indian
Veterinary Countli Act, 1984 (52 of 1984), the Vetednary Council of India, with the _
previous approval of the Central Government, hereby makes the following regulations
further to amend the Veternary Councll of India (General) Regulation(s), 1891, namely -

1. (1) These regulaﬁons may be called the Veterinary Council of indiz {General)
{Amendment) Regutations, 2005.

{2) They shall come into force on the date of their publication in the Official
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2. In the Vsterinary Council of India (Gereral) Regulations 1891, (hersinaiter
referrad to as the said regulations), in regulation 34, for sub-reguiations {2), the
" foliowing sub-ragulations shall be substituted, namely - |
*(2) The President shall have the power to sanction expenciturs on any head uniothe
budgegi estimate duly sanctioned by the Council.

(3) . .In case of urgency, the President may take necessary action on any issue and
sanction expenditure not exceeding rupses twenty five thousand on any item which has
not been provided in the budget estimates of the Council and intimate the fact to the

Executive Committee immediately” .

(4 Inthe proviso to regulation 47 of the said ragulations, for the letter and figures

“Rs. 25,0007, the words “"one lekh rupees” shall be subsiituted.

4. In Part Vil of the said regulations, -
_ : .
(3) The beginning words of the heading namely, “TENURE OF OFFICE

AND” shall be omitted; and
(b) regulations 53, 58 and 58 shall be omitted.

5. For regulation 81 of the said regulations, the following regulation shall be

substituted, nameiy -

*§1, The bankers of the Council shall be the local branch of a Scheduled Bank. All funds
of the Council shall be paid into the Councif's account with that bank and shall be
withdrawn by means of cheques as mentioned bslow -

" Serial. No. Amount - Signatory
a. Upto Rs. 5,000/ Jointly by Secretary and
© Assistant Secretary or
Accourttant ,

b. Payment of Salary, Traveling Allowance, ' Jaintly by Secretery and
Daily Allowance and the like as Assistant. Secretary or
provided in reguiation 68 Accountant

c. Beyond Rs.5000 except the items Jointly by Prasidentorin his
specified n Serial number b apsence the Vice-Presideri

and Secretary”.
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Explanation.- For the purpose of this regulation 'Scheduled Bank’ means a bank for the
tima being included in the S2cond Schedule to the Reservs Bank of India Act, 1934,

8. For regulation €6 of the szid regulations. the following regulation shall be
substituted, namely ;-
88, Th= primary units of the appropﬁétions shaltbe salarigs, medical reimbursement,
wages, overime allowances, leave encashiment, condribution to pension or gratuity fund,
honorarium, rent, rates and taxes, traveling expenses, interest to General Provident
Fund, office expenses, examingtion expenses and other adminjstrative expensas”.

7. For reguiation 88 of the said reguigtions, the following regulation shall be

substituted, namely -

"88. (1) The Secretary shall have full power to sanction and issue chequés for
experkditure on accourt of saian‘és. medical reimbursement, wages, Leave Travel
Concession, retirament benefits, Traveling Allowance, Daily Allowance, conveyance,
rent, rates and taxes, electricity and water charges, stationery, postage and telephane
expenditure. {2) In case of contingency miscellaneous items, Secrstary shall have
power to sanction expenditure upto an amount not exceading rupees five thousand in
eath case. Expenditure in excess of thal amount shail require the approval of the
President | '

{3) The Secretary shall have power to sanction ali types of advances lo its officers
and employees.

(4) The President shall be the sanctioning authority for advanices, medical
reimbursement, Leave Travel Concession and retirement benefits of the Secretary”.

8. For regulation 69 of the said regulations, the following regulation shall be

substituted, namely ;- ' ,

"69. A permanent advance of five thousand rupees shall be made available 10 the, office
of the Council under the control of the Secratary”.
- [F.No. (2.3/98/VCT
o Dr. ANUP BHAUMIK, Secy.

-

Regulations were publish
dated the 18" Nov
umber GSR 76 (E), d2t

ad in the Gezette of India vide
embar, 1991 and subsequently

RootNote:— The principal
od the 3 February, 1992.

Notificaton number GSR __6_94(E)
comigendum issued by notification n

J-\_,"}'.f’,} BTswol ~ I

Printed by the Manzger, Govi. of Indis Press, Rang  Road, Mayapun, Mew Dediu-1 10009
and Published by the Controlter of Publications, Deini-110054.



